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In The Centrsl Administrative Tribunal
Calcutts Bench

. BAS19 of 1999
(OA 1381 of 1995)

Fresent ¢ Hon'ble Mr. D. Purkayastha, Judicial Member

Hon'ble ¥r, B.F. Singh, Administrative Member

Samir Kr. Roy & Ors.,
- VS -
S. E. Railway
For the Applicant ¢ MNr. A.B. Ghosh, Advocate -
‘ For the Respondents: Mr. F, Chatterjee, Advocste
%% Heard on : 23-12-199¢ Date of Ord er: 23-12-199¢

o | ORDER

D. PURKAYASTHA, JM

Heard Id._Advocatés of both the parties over an application
for amendment to the original applicatinn bearing No.CA 1381 of 1995.
(R " ‘
Appl:cant wants to incorporate some facts by this aprllcatlon. Res-

pondents had also filed reply to the 0 A,

e

&i“ 2. id. Advocate for the aprllcant submlts that by thls amendment

A% . natuyre of the orlglnal aprlication will not’ changaﬂ,

3. Therefore, we allow the applicant for amendment ano aprll-

cant is directed to file fresh c0py of the application after incorpo-
e Wwihe A

rating the amended facts to the respondents within 15 days from to-dey

and respondents woyld file reply to the amended application if t hey

think fit and préper. Accordingly, MA is diSpOSed‘of.
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